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MR. DEPUTY -SPEAKER: What 
,do you want? 

SHRI K. P. UNNIKRISHNAN 
(Badagarn): Will you please direct 

:the Home Minister to make a state
.ment whether it is a fact or not? 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM
-AIAH): I request that we may 
. take up ;item No. 7 now. They are 
-,"Ill agreE>able. 

"MR. DEPUTY-SPEAKER: Now 
; before we take up the business on 
the ord�r paper I have a small ver
bal request from the Minister of 
Parliamentary Affairs and that is 
:to vary the order in a small respect. 
We are now on item No. 6. If we 

.look at item No. 7, there is another 
B�ll. His .request is that we may 
interchan�e; . we may take up item 

"7 now and item 6 later. 
SHRI K. RAGHU RAMAIAH: 

'They all agree. 

. MR. DEPUTY-SPEAKER: How 
·can they ·agree without understand
:ing? This is a small Bill. 

SHRI SEZHIYAN (Kumbakonam): 
"Regarding small coins. 

MR. DEPUTY-SPEAKER: Why 
-don't Members have patience? I 
must put it to you for your consent 
-and you may give your consent. So 
far as this Small Coins Bill is con

•cerned they have stipulated a period 
of 3 year$. This period of three 
years expires tomorrow. It is only 
·to remove that bar, so that this-
Act may continue. that they want 
it to be passed today. If you agree 

·we will take this up now. , 

SHRI 
·ganj): 

U. N. TIW ARY (Gopal
We have no objection. 

MR. DEPUTY -SPEAKER: 
:hon. Minister. 

The 

14.11 hrs. 

SMALL. COINS (OFFENCES) 
AMENDMENT BILL 

THE DEPUTY MINISTER IN 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): 

Mr. jDeputy-'Speaker, Sir, I ;;m 
thankful to the hon. Minister ±or 
Parliament'ary Affairs and to the lea
ders of the opposition and other hon . 
Members for having agreed to take 
up this Bill. This is to . be passed 
ur.gently and I am thankful for per
miting me to bring it just now. 

I beg to move: 

"That the Bill to amend the 
Small Coins (Offences) Act, 1971, 
as passed by Ra_jya Sabha be &ken 
into consideration." 

'The objective of the Bill is that 
the Small Coins (Offences) Act 
1971. may be made permanent in-' 
stead of being a temporary one as 
at present. 

In June, 1970 and beginning of 
1971, there were serious complaints 
of shortages of small coins. mainly 
due to melting of small coins and 
hoarding them for purposes of melt
dng as their metallic values had 
risen beyond their face values. In 
order to prevent the melting or des
truction of small coins. of hoarding 
of small coins for the purpose of 
melting or _destruction thereof, the 
Small Coins (Offences) Act, 1971 
was enacted on the 1 1th December 
1971. Government also took variou� 
steps to increase the production of 
small coins in the Mints and these 
steps have contributed to a large ex
tent in easing the shortage of small 
coins. Action was taken to change 
the metallic content of these small 
denominatron coins from cupro-nickel 
to aluminium magnesium. As a re
sult, reports of melting of coins haw 
considerably - come down. Since the 
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shortage of coins. which the Act was 
intended to tackle was expected to 
·be a temporary. phenomenon, specific 
provision was made in Section 1(2) 
of the Act to the effect that it shall 
remain in force for a period of 3 
years. 

The Act seems to have served its 
purpose well. rt has deterred acts 

-Of melting cupro-nickel coins whose 
metallic value in 1970-71 and 1971-72 
had exceeded the race value because 
of rise in prices of copper and nickel. 
There have been quite a number or 
prosecutions also in the different 
States under the Act. Steps have 
also been taken to increase the pro
duction in the three -Mint at Bombay, 
Calcutta and Hyderabad. The coin
age production has increased from 
2165 million pieces in 1973-74 to esti
mated 2295 million pieces in 1974-75. 
The increase has been due to the in
troduction of a second shift in the 
India Government Mint, Hyderabad 
and -the use· of more sophisticated 
machines and equipment Ior the min
ting of coins. As a. result, the short
age of small ·coins, experienced ear
lier,. has. been overcome, 

While the acts of melting small 
coins have come down of late, it can
:not be said with certainty that melt
ing has been completely stopped or 
that there will be no such acts of 
melting in the future. Price of·met
allic alloys even of .aluminium mag
nesium may behave erratically depen
ding on the international · demand 

:and supply position. Inducement to 
melt coins is derived not only from 
the difference between metallic value 
and the face value' of the coin, but 
also· from the prospective margin of 
profit in alternative uses to which 
the metal . or its alloy can be put to. 
Intending melters may try · to avail 
of. the ready metal in the existing 
cupro-nickel or aluminium-magne
sium cqins and put it 'to unauthorised 
use in mahufacture of• utensils,. or 
hardware .or other. ventures of profit
making-. It is, therefore·, considered 
desirable. that' the Small Coins _(Of-

fences) Act of 1971 may be retained as 
a permanent measure, instead of 
being a temproary one as at present. 
This is sought to be achieved by 
deleting clause 1 (2) of the Act 
through t;his Amendment :Bill. 

I commend this Bill to the House. 

MR. DEPUTY-SPEAKE"B. . moved: 
Motion 

"That the Bill to amend the 
Smal-1 Coins (Offences) Act, 1971, 

as pased by the Rajya Sabha, ·be 
taken into copsideration." 

SHRI DINESH JOARDIDR (Malda): 
Sir, this is a small Bill, no doubt, but 
i't concerns a large number of people 
particularly the poor people those 
who are going to market or travelling 
by buses or trains. Some time back 
peop:e were feeling difficulty in gett
ing these coins. The oosition has 
now improved a little bit but still in 
different parts of the counry we find 
these small coins are not easily avail
able. Therefore, for want of small 
coins people have some time to pay 
higher value than they are required 
to pay actually when they go to the 
market or tra.vel bY buses. This is 
the problem which we are sfill facing. 
As far as this Bill intends to prohibit 
the melting or destruction of small 
coins this intenfion of the Bill we 
welcome but whether this Bill alone 
will be able to solve the problem that 
we want to consider for a little while 
in this House. 

The coins are being manufactured 
in three mints at Bombay, Hyderabad 
and Alipore

. 
in Calcutta, and we are 

told that these mints are not capable 
enough to produce sufficient number 
and quantity of the small coins .that 
are required in circulation through
out the country. So. another device 
has to be found by which this produc� 
tion of small coins can be increased 
to a certairi extent. Also we find 
that counterfeiting of 'coins also 
creat'es distress and menace to people 
to a large extent. Counterfeiting of 
coins is still there in different cities. 
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[Shri Dines* Joarder} thereby see Do it that tJfeJ
demands ass met.This has not been totally wiped out. 

Effective steps should be taken to wipe 
out this menace of counterfeiting of 
com*.

MR DEPUTY-SPEAKER; The Bill
is about melting or  destruction  of 
small coins

SHRI D1NESH JOARDER To avoid 
unlawful melting and destruction of 
small coins our Government diminish
ed the value of coins  The value of 
coins has been so diminished that they 
have lost importance in the market.

That is why, to a certain  extent, 
the  melting  and distnbutnon  haa 
automatically  been  lessened  The 
other aspect is this that even m the 
Reserve Rank we have seen the dupli
cate currency notes  Regarding  the 
coins, we do not know whether  the 
hon. Minister has actually given the 
figure of production of small coins in 
different  Mints.  We have  not yet 
seen an> lcrurnal wherein the actual 
figure of the production of coins ha# 
found a place. We do not find any
thing regarding the quantity of corns 
produced in the mints during the last 
year. In Reserve Bank, we have seen 
currency notes hearing the same num
ber and the same were  produced In 
this House also. In mv constituency,
I have seen that m the State Bank, 
two rupees notes of the same num
ber being issued  We do not know 
whether they are counterfeit currency 
notes or whether they are issued by 
the  Reserve  Bank.  The notes are 
bearing the same number. And this 
sort of printing and manufacturing of 
currency notes and coins is going on 
in different mints and the  same are 
being circulated by the Reserve Bank.
I want to draw the hon. Minister’s 
attention to this aspect also

To-day  without taking much time 
of the House, 1 would only request the 
Minister to see to it that the want of 
small coins to this country Is attended 
to and a  Quantity «t  small
coins is produced and circulated and
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ŜHR4  J.  MATHA  GOWDER 
(Nilgini.)  Mr Deputy Speaker, ,Sir. 
on behall of my party, the Dravkla 
Munnatra IU»ha«Mti* I wae W M|p *

_«<««>h ti/na delivered in Tamil.
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few words on The Small Coins· (Off
ences) Amendment Bill, 1974 

Though this is: a small piece of legis
lation, yet it concerns a vast majority 
of our rural People in our country. 
The hon. Deputy Miniter in her intro
ductory speech stated that during 
1974-75 the production of small coins 
would ·be of the order of 22.30 crores. 
In 1973-74, the production of small 
coit,s was 21.65 crores. Yet, we -find 
that in all the rural areas of our coun
try there is acute shortage of small 
coin,;. It is common knowledge that 
the ,,ast majority of our Il,eople are 
harar.ssed for want of small coins· In 
these circumstances, I wonder whether 
tp.e aya.ilahilit)"_ 'of_. smal� coins ,•Was 
increased 1:Jy 21.65 crores during 1973" 
74. I would also urge upon the Go
vernment tha-t the targeted production 
of 22.30 crores of small coins should 
be achieved. a_t all costs ·during 1974-_ 
75. 

The hon. Deputy Minister in her 
introductory remarks stated that the 
melting of small coins continues. un
abat�d inspite of the fact that the 
metal has been substituted. I .·.vould 
like 'to know from the Government 
what concrete steps have been taken 
to curb this tendency ·of melting small 
coiris by the undesirable. elements. 

Sir, we find ,that the· hoarders of 
small coins are being proceeded against 
under . the .Defence of India- Rules. I 
wonder why. the provisions of the 
Small. Coins (Offences) Act. have not 
been made _applicable in the cases of 
lioarder� · of small coins. I do not 
also know �hether under the D.I.R. 
the hoarders are being adequately 
punished. The hon. Deputy Minister 
of Finance should in her reply to the 
debat:e state what prevents the Gov
e�nment fro,m extending the proyi
sions bf the Small Coins (Offences) 
Act to the hoarders of small coins. 

I ' 

Sir, there is a syste"m in the Reserve 
Bank of India of weighing the small 

. coins_ and handing· �hem. over� 'to the 
. cuskim�r. In ·this system · ther;e 'ls':· a 
'.drawoa;� .. lf jh�;I;e. -�. s;·me shortage 
1 • ,r-r• '1' rf � , • .. ,. · � 

(Offences) Amndt. Bill 

in the value of small coins receiVedl 
by the customer and when he appro... 
aches the Reserve Bank of India autho
rities, they refuse to accept his pleas 
and make good the shortage. I sug
gest that this system of weighing the 
small coins should be replaced · by a 
foolproof system under which the 
customer ·is n.ot made to lose for no 
fault of his. I hope that the Govern
ment would take necessary steps in 
this direction. · · 

Some days ':Jack there was F ques
tion in this House about the pnnting 
of several one ruPee notes with a 
same number. The hon. Minister of 
Finance . replied ·t_}lat on account of 
some,' mistak�. i� the numbering ma.ch'" 
ine this kind of printing of several 
one�tupee notes with th.e same number· 
had taken place. Does ·this not show 
the inefficiency and negligence on the 
part of the Government in the matter 
of handling the currencies of this 
country? Such small mistakes affect 
greatly the economy of the country. 
Similarly, counter-feit coins are also 
circulating in the country. I do not 
think that effect steps have been taken 
by the Government to eradicate this 
evi-1, wp:ich also adversely affeets the 
economy of t'he counti:y. On account 
oI this \vide-spread malady, the gul
lible rural people are the worst affect
ed. I suggest that the · Government 
should exercise the greatest caution 
in the matter of printing small notes 
like one rupee notes and the small 
corns which aire handled by the larg
est number of our people throughout 
the countryside. 

Finally, before I conclude, I would 
point out that some years before the 
small coins used to have their denomi
nations embossed on them in all the 
official languages of the country. I 
regret to point out that 0nly English 

· and Hindi language denominations are 
'embossed. on the ·regional languages. 

In view of the fact thait the·-sinall coins 
are used by the vast majority of our 
rural people knowi:1;1g only the lang
,1:1,ages spoken in . those regions, i( is 
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'imperative that their denominations 
are embossed i:n other official languages 
also as was done some years ago. 
At present the people, especially illi-

;terate people are greatly handicapped. 
I request that the hon. Deputy 'Minis
ter will look into this and take neces

. sary action immediately_ 

SHRI P. G. MAVALANKAR 
(Ahmedabad): I warmly support this 

Bill. The obj·ective is good and I do 
not think it needs much discussion. 
But there are two or three problems, 
especia,lly because people with smaller 
means who are in large numbers are 
i'lvolved and it is they who mostly 
uhlise these coins. Talking of small 
coins, I am reminded of a quotation 
from winston Churchill; once he said: 
it is only when small man with a 
small pencil goes to a small booth and 
puts a small cross on a small ballot 
paper, it makes a big democracy. 
After all small people produce won
derful results. 

MR. DEPUTY-SPEAKER : Why not 
quote: Take care of the pennies and the 

·Founds will take care of themselves. 

SHRI P. G. MAVALANKAR: Al
though I agree with the hon. Minister 

·when she says that the shorta.ge h::.s 
now become much less, I should point 

·out that in the rural areas 1:>.nd eve� in 
some ur'Jan areas a large number of 
small people use small coins and they 
find it difficult to get the nei::essary 
change and for a man earning a rupee 
or two rupees per day, even a 
change of 10 paise constitutes a much 
bigger proporation than to a middle

·dass or upper class person. But for 
a small man who earns a rupee or 
two per day, to lose ·even 10 paise 
means losing a considerable part' of 
·his wages. I l}.ope the minister will 

. look _after this problem of shortage of 
·small coins. 

i read in the newspapers that the 
-minister or her colleague assnrec! the 

�.;.;... 
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other House :that Governme(nt 'are ' 
considering actively bringing out one 
rupee coins because the one rupee 
notes get soHed very soon. I hope 
the minister will give a firm reply 
today. 

Often one finds that small chaI1ges 
are withhold not only by taxi dri
vers, rickshawallas etc. but even by 
govermnent agencies like post oflkes, 
railways and other public corpora
tions. Instead of small change, the 
post office gives you some stamps or 
postcards. I may be able to use the 
stamps, but a small man, he may re
quire the balance change for going 
in the bus and the bus conductor will 
not accept the stamps. So, at least the 
government agencies should be well 
stocked with small coins, so that the 
common people are not put to any loss 
0r fnconve•.1ience. 

SARDAR SWARAN SINGH SOKHI 
(Jamshedpur): Sir, I rise t'o support 
this Bill. Melting of coins is a crime 
and the Government should try to 
mak,e research and make coins out of 
such a metal which should not fetch 
higher price than the actual value of 
th:e smali coins when melted. Gov
ernment should ask the National Met
allurgical Laboratory at Jamshedp'.ur, 
.which is in my constitue?,1cy, to fake 
up research of such a metal, which 
should be equivalent to the small 
coins when manufactured, this would 
not oniy discourage the hoarders of 
small coins but would totally stop 
such melting of small coins. The Gov
ernment should go to the root cause 
of this melting and destruction of 
small coins. 

Everywhere in the country small 
coins are in short supply. especially 
in the northern part of the country. 
The one rupee notes we get even from 
the State Bank are rotten, torn ones 
and I want to know why . 

What' .action has been taken ,'try- ,the 
the Government against such' �SC,fiS 
who are :tqund hoarding ·and smug-
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glmg truck loads ol small coins m the 
check post* at  Delhi uoider itself 
which is the capita] of our rountry’ 
Everybody t.ay*, when it cannot be 
checked at the capital itself and its 
borders, by the Government, how 
C8r* they cneck it elsewhere’

It 15 v«*iy difficult for the public to 
defect which of the small toms are 
counterfeit and which are genuine be
cause of the short  upplv  of  small 
coins  People have no option but to 
accept even the counterfeit email coins 
vhich aie very much in circulation nt 
the countiy  What action is the Gov
ernment gong to take about it7 This 
Bill is no doubt meant to check such 
illegal offcnces but unless the Gov
ernment mat hrnen ic disciplined no 
Act would be useful  I have come 
to knou that even the  Government 
mints are making and  indulging in 
these counterfeit corns

Government should be very careful 
about one 1 upee corns which arc likely 
to be lemtioduced  I should say that 
the metal of the com should be such 
that it does not pay moie value when 
re-melted„ and does not fetch  less 
%»lue when i» i«? manufacture ard then 
only re melting and counterfeiting of 
corns would be stopped  If the Gov
ernment is serious-1 thmk they can 
produce such a metal m the metallu- 
Wal laboratory at Tnmshedpur

There should be a ceiling fixed on 
the amount of small coins which any 
person, a shopkeeper or hotelier can 
kftep m his possession  Thn<?  would 
check the hoarding and re-melting of 
the same  T had personal experience 
of this at Srinagar where old  notes 
could be exchanged with new notes 
for a commission of *> to 10 per cent 
This sort of thing should be cheeked 
With these words I support the Bill
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SKRIM̂ TI SUSHILA  ROHATGI 
Sn I am c\tiemei> grateful to the 
hon MenifcKris for the various sugges
tions thev haw made \\ the outset, 
I would like to refei to the statement 
of S&rdat Sv. arat̂ ̂ ngh Sokhi that 
car-loads of these coins are  avail
able at checkposts  Even if in om



DBCEMJMCB 10. 1994 Small Coin* 26a
(Offences) Amnctt. Bill

started & double shift.  The product*

259 Smdll Coins
(Offences) Amndt, Bill

[Shnmati Sushila RohatgiJ

particular checkpost these coins are 
available to that extent we would take 
action under either the DIR, 1PC or 
Small Coins Offences Act.

PROF. MADHU DANDAVATJE (fta- 
japur); The truck he referred to was 
the small car.

SARDAR SWARAN SINGH SOKHI: 
So many truck-loads were caught at 
the check-post  somewhere  between 
UP-Delhi border.

SHRIMATI SUSH1LA ROHATGt; 
Apart from that, some very relevant 
points have been raised.  I am very 
happy that all the members belonging 
to the various political ideologies have 
agreed that this is a welcome measure. 
A point was raised about the weight 
of the small coins and the Jansangti 
member literally showed how a coin 
could Ix»  wiffrrl  aw,tv.  Well  1 'lo 
now know, even a whiff of the hon. 
Member like him  can  be a stormy 
whiff also. All the same, we have to 
take various factors into  considera
tion. At no time should the metallic 
value of the coin be more than its 
face value  Otherwise, there will be 
a tendency to melt the coins for a 
more lucrative purpose.  That tem
ptation is always there.

So far as counterfeiting and other 
things are concerned, as I have stated 
already, that comes under a different 
Act, the Indian Panel Code and the 
D.I.R. also looks after it  As regards 
the melting of the coins, that tempta
tion must always be checked  It de
pends on supply and demand  There 
is always a temptation that at some 
future date, it may fetch more value. 
That temptation is there and it must 
be checked.

At the time when tbLs Act came into 
Operation, there  was a shortage of 
coins. Hence, this Act was put into 
operation.  In  the  meantime,  we 
have taken various steps to remove 
the shortage of coins. The Mint has

tion of coins has gone up from 12 lakh' 
pieces  which  were  being  pro
duced daily to 75 lakh pieces daily 
now. We want to increase it further. 
We want to achieve the target that is 
set by the R.B.I. I would  like to 
quote the figures for the information 
of the hon. Members.  The  coinage 
programme for 1973-74, as it stood ac
cording to the RBI requirements was 
2,400 million pieces. We have been 
able to produce 2,165 million pieces. 
There is only a small shortfall. But 
this year, the target for 1974-75 was 
2,425 million pieces whereas we ulti
mately hope to product1 2,235 million 
pieces. So, we arc coming nearer the 
mark  The gap is no longer there

In câe th*»:e is any shortage of 
small coins at certain places where 
the people are experiencing dftRulty, 
thov can he rushed to those places 
The R.B I. is thinking of ooening new 
depots where the small coins can be 
taken and made  available  to the 
people iti  rural  areas. At  public
piaews.  institutions,  at bus  slops,
hotels and other plat es, they are more 
available now

Then, some hon Members asked a 
specific question about the  double
numbers.  I think, the hon. Member 
<if the C.P.M. said that it happened 
in his constituency. The R.B.I. has 
a«n»» into those  cases. They have
found that it is due to some mechani
cal errors  We have many old ***a~ 
chines. We are thinking how those 
machines can be replaced so that these 
things dr> not recur in future.

About one-rupee note and its r*~ 
placement by the coin, it is under the 
consideration of the Government We 
are considering whether we can have 
one-rupee-cupro-nickle coins. Out of 
the entire circulation of currency 75 
per cent are one-rupee notes. Within 
six months, they become vfa*y ve*y 
dirty and it becomes a waste. Hence, 
the Government Is cowstoering wea
ther  one-mpee-cupro-nidd*  «jff* 
should also be issued.
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Some Hon. Members have asked 
about the number of seizures, prose
cutions and all that. I do not hiive 
all the figures. But I can say that in 
the first ywr of ·its operation, small 
co.i,ns worth about Rs.t_ 80,000 were 
seized and a number of prosecutions 
launched. 

The main fact before the House 
today is not the shortage of small 
coins. It is, more or less, ·bver. There 
is no menace of shortage of coins nor 
there is a menace of counterfeiting of 
coins. That is also a very negligible 
amount. I would not say that there 
are these two menaces. 

I think, I have covered all the 
points raised by the hon. Members .... 

SHRI P. G. MAVAANKAR: Why 
can the Government agencies, the post 
offices. the railways, not make avqiJ.
able small change to the people? 

SHR!MATI SUSHILA ROHATGI: 
The Re�erve Bank has se!'lt i!lstruc
tions to all the public instituticns 
governm,mt institutions, h:.Jtels, banks 
etc., thqt they should have more of 
these. fO that the public does not face 
,iny difficulty. 

With these �ords, I commend the 
Bill to the House. 

SARDAR SWARAN SINGH SOKHI: 
The hon. Minister has not replied to 
one question as to what action Gov
ernment is going to take where notes 
are exchanged with commission-it 
you giYe 100 old notes, 90 new notes 
are given. 

SHRIMATI SUSHILA ROHATGl: 
.,That is not done at the government 
level 

MR. DEPUTY -SPEAKER: The 
question is: 
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"That the Bill to amend 1.t1e 
Small Coins (Offences) Act, Hl71, 
as passed by Rajya Sabha, be take.-, 
into consideration." 

The motion was adopkd. 

MR. DEPUT'i-SPEAKER: 
take up clause-by-clause 
Fon. I think, I will put 
together. 

Now we 
considera
them all 

The question is: 

"That Clause 2, Clause 1, the 
Enacting Fomula and the Title stand 
part of the Bill." 

The motion was adopted. 

Clause 2, Clause l, the Enacting 
Formula .and the Title were added b 
the Bil!. 

SHRIMATI SUSHILA ROHATGI: 
Sir, I move: 

"That the Bill be passed.'' 

MR. DEPUTY-SPEAKER: 
question is .... 

The 

SHRI P. G. MAVALANKAR: Al
though it is a small Bill, let it be 
passed by a properly constituted 
House. Let it not go on record that 
it was passed by members below 53. 

MR. DEPUTY-SPEAKER: Let the 
Quorum Bell be rung .... 

' 
Now there is quorum. 

The question is: 

"That the Bill be passed.'' 

The motion was adopted •. 


